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Tripura Act No. 12 of 1976 

THE TRIPURA CLINICAL ESTABLISHMENTS 
ACT, 1976 

An 
Act 

tu p~zrvirle for flze ~-egislt-c~riorl of c l i ~ ~ i c n l  P S I ~ I J ~ ~ . F I I I I I L ~ I ~ I S  L I I I ~  r l ~ e  

Itinrrct- cott~lecred rlze~-e~irlr. 

Bc i t  enacted by [he Legislative Assembly of Tripl~ri~ i n  the Twenty- 
seven~ti Year of thc Rcpublic of India as follows :- 

SllorI ~ i ~ l e ,  I .  ( 1 )  This Act may be called the Tripura clinical eslablish~nents 
cxlcnland Act,1976. 
c~mrncnnmcnt. 

(2) It extends to the whole of the Slate oCTripuni. 

(3) It shall come  into forcc on such date as the Slate Government 
may, by notificalion in ihe OFficii~l Gnzdtc, appoint. 

Dcfinilions. 3. In tllis Act, unless thc context otherwise requires - 

(a) "clinical estilblist~mcnt" mcans a nursing home, a physical 
therapy establishment, a clinical laboratory or an establish- 
ment analogous to any of thcm, by whatever name cilllcd ; 

(b) "clinical lahrnto~y" lneans an establishment where - 

( i )  biological, parhological, bacteriological, radiofclgici~l, 
n~icroscopic, chemical or other- tests, cxnminarions or 
iii~alysis, or 

( i i )  the preparation of cultures, vaccines, serumsoro ther bio- 
logical or bacteriological producrs, 

in connection with thc diagnosis or trealment of diseascs. are or is 
usually carried on ; 

(c) "maternity home" means an est;rblishmcnt where w o ~ ~ ~ e n  
are usually received or accon~modated or both for the 



purposc of confinement and antenatal and post-natal 
care i l l  conuecrion with child-birth ; 

"l~ursing ho~llc" llleans an eslablishn~e~ll  where persons 
suffering ti-0111 illuess, injury or infirniily whethcr of body 
or mind are usual1 y r.cccivcd or accommodated 01- both fur 
[he purpose of nursing and lrenrmenl and includes n 
~ n a t c r ~ ~ i  ty home ; 

"physicill therapy cstabl ish~ncnt" mcillls at1 establish- 
ment where persons arc usually trcntcd by physical 
illeails such as rncssagc, electl-othe~.;~pp, 11 ydro therapy, 
I-emedial gynastics or the like ; 

"prescl-ibed" lneans prcscrihcd by rulcs nladc undcr 
this Act ; 

"qualified mcdicill practitione~." meaus n~edica l  practi- 
rioncr rcgistcr-ed in any State in Irltlia under v law for the 
I-cgistra~ioli of ~ t~ed ica l  practitioner ; 

"rluulified mid\viFc1' mcans a ]midwife rcgistercd in ally Stare 
i l l  Inclia undcr- a Inw for the registration ol'miclwi\fes : 

"qu;~li tied nurse" means a nurse rcgistercd in any Statc i n  
Indin under ;I law ior thc 1-cgistl-atiorl of nurscs : 

"qualified pnrhologist" m a n s  n ~ncdical pl-actitioner \vi th 
reql~il-ed clualilicalion i n  pathology rcgistcred in any Stale 
in India under a law for thc registration of medici~l 
placlitioner : 

"qualiiicd radiologist" meiins n medical pracri tioner with 
requilcd qu;llificiltion in liadiutogist registered in any Statc 
in  India under ;I Iilw iol. [he registrarion of ~ncdical  
practi tioncr ; 

"rcgistcr" mczlns to register under section 5 of this Act and 
thc cxpression "registered" and "registration" shall be 
conslrued accordingly ; 



(111) "rules" Incans rules made undcr this Acl ; 

(n) "supcrvisi ng au~hority" rilenns the pcrson or ;u~tharily 
appuinced hy the Srale G o v c r n ~ n e n ~  by iiotificatiun i n  the 
Official Gnzcttc, ro perrorm all or any of thc functions of 
the supervising authority under [his Act. 

Clinical 3. N o  person shall keep or cat-I-p on n clinical csrablishlnent ~vilhout hciug 
esbhlisbmelll I-cgistered in respect thcl-eof illid cxcept unrler and in accordance with thc 
"OL lo '' L-ep' rct-rns or l iccnse griln tcd therelur : 
or cnrriud on 
\~iilll0111 
rcgisiraiion. PI-nvicled [hat notlliug ill this section sliall appIy i l l  case of  clinical 

cslablishmcn t ~ v l ~ i c h  is i n  existcncc at rhe d i \ t ~  of the co~nmcncement of this 
Act, for i b  pcriod oC rhrce 111onr1is from sucl~ datc or if an application for 
rcgisrl-a~ion is n~ntlt: \vitliin thar period in accorctance wit11 Ihe pl-ovisions of 
secrion 4 iintil such application is finally disposed of. 

Applimfion 4. (1) Every person intending to carry on n clinical establishment shall 
Tor lnnke every ycar an application Tur r*cgistrntion or thc r e n e ~ ~ l l  of registration 
rcgislralinn. to t l ~ c  supervising Au~hority : 

Provider1 hat in [he c;isc o f  n clinical cstablishnlent is in existence ;I[ 

the dale of thc commcncemenl of this ACI an ;~pplicarion for rcgis1r;liion shall 
bc nlxle 1111-ec ~nonrhs  from such date. 

( 2 )  Ever-y app l i c i~~ io~ l  frw registration or the rencwal of regislration 
sllnll bc made UII such date and in such F I - ~ I I I  and shall be accompanied by 
S ~ I L ' ~  k c ,  as may bc presct-ibcd. 

Kegistraliun. 5 .  (1) Subject to tllc provision of this Act ilnd the rules. [he supervising 
aurhoinity shall, on 111c rcceipl of ;III application for regisrration, resister the 
npplicnt~t i l l  rcspect of the clinical establishment names in thc application 
and issue to him a cel-lificate or registration in the prescribed form : 

Provided that the supervisi~~g authority may refuse LO regisler ~ h c  
appliciu~ t if i t is sarisftccl- 

(a) that the applicant, 01-i~ny persone~r~ployedbyl~i~nar the  
clinical eslablisl~lnenl is not a l i t  person to carry on or to be 
cmploycd ar a clinicaI establishment of such a description 



as the clinical esrablishment named in the application ; or 

(b) that-  he clinical establishrncn( is not under the supcrvision 
oCa pcrson who is not a qualified medical practitioner and 
hc 01- a qualified nurse is not residcnt in the establishn~ent 
or  lllar there is not a propel- proportion of qualified nurses 
;lmong the pcrsons having t he  supcrincendence of or 
emplnyed in the nursing of the patients in [he establish- 
rncn!. or 

(c) that in the casc of a niaternity home i t  has not got on its 
s la f f  a qualified n~ idwife and qualified medical 
prac ti timer ; or 

(d) that for rcasons connected with ihc si wation, constniction 
~ ~ c c o m m o d a r i o ~ ~ ,  staif or equipment, Lhe nursing home or 
any prcrnises uscd in connection therewith is or arc not fit 
to be used for a nursing home of such a description as the 
clinical es~ablishment mentioned in  h e  application or that 
the nursillg home, or any premises is or are used or lo be 
used for purposes which-are in any way in~propel- or undc- 
sirable in the case of such clinical cstablish~nent . 

(21 A certificate of registration issued under this section shall, 
subject to the provisions of section 7, is  in force and shall be valid until the 
31si day of March nexr following the date on which such cerlificate was 
issued. 

(3) The ccrtiiicatc of registration issued in resgcct of a clinical 
cstablish~nent shall  be kcpt i~if ixcd in n conspicuous place in thc clinical 
es~ablishment . 

6. Whoevcl- contravenes the provisions of s ec~ ion  3 shall, on Penaliybrnon- 

conviction, be punished with Fine \vhicti way extend to five hundred rupees, regislraiion 

or, in thc case of a second or- subsequent office, with imprisonment for a term 
which n ~ a y  extend to rhrce n~ontl~s 01. with fine which may extend to five 
hundred rupees or with both . 

7. Subject to the provisjo~~s of this Acl the supervising authority may at Cancellationor 
any time cnrlcel the registralion of  a person in respect of any clinical rcgis[ra!ion. 



es~ablishmen t on any ground which would entitle i t  to refuse an application 
from  he registration of that rhe person has been convicted of such an offence 
i n  respect o l  that, establishti~cnt . 

Noliceof S. 1 Beforc making an order refusing application for regislrarion or 
rel'usal orof ;In order cancelling any registration, the supervising authoriyty shall give to 

'mca'''Bo'' 'l' the applicant or la the person rcgistercd, as the case may be, not less than one 
registratiun. 

calend;~~ mnnth's notice or its intention to make such an order, and every such 
notice shall s t : m  tl~c grounds on which the supcrvising authority intends to 
make the order and shall contation an intimation that if  within a calendar 
month aiier the receipt of thc notice the applicant or the person registercd 
infa-HIS the aulholnities i n  writing that he desires so to do the supervising 
authority shall,  belore making thc order, give him (in  pcrson or by a 
represzutativc ) an opporrunity oC showing causc why the order should not be 
n~ade . 

(2 )  It' [he ~ u ~ ) e r v i ~ i n , ~  authority after giving Ihe applicant or the 
person registercd an opporlunily of showing cause as aforesaid, decides LO 

refuse the applicnt ion for regisrralion or to canceI the regislmlion, as the case 
may be, it shall make an order 10 that effect and shall send a copy of the order 
by regisrered post to the applicant or [he person registered . 

(3) Any person aggrieved by an order refusing an application for 
regisbittion OF cancelling any registration may within a calendar month after 
the dale on which the copy o i  rhe order was scnt to him appeal to the State 
Governnlent against each order of refusal . The decision of the Stare 
Gaveinment on any such appeal shall be final . 

(4) N o  such order shall come into force un ti1 after the expi ration of it 

calendar month frorrl the date on which i t  wiis madc where norice of appeal is 
given against it, until the appcal has been decided or withdrawn . 

Impeciion 9. ( I )  The supei.vising authority or any oficer empowered by il i11 this 
or clinical behalf may, subject to sub-general or special orders as may bc made by rile 
eslablishmcnl State Govel-nmcnt enter and inspect any premises which are uscd or which 

the supervising authorily or [he officer empowered by it has reasonable cause 
believe to be used for the purpose of clinical establishment and inspect records 

I required to be kept in accordance with the provisions of this Act . 

(2) If any person refuses to allow the supervising authority or the 



officer enlpowered by i t  to enter or inspect any such premises as aforesaid, or 
ro inspect any such records as aforesaid or obstructs the supcrvising 
authority or thc officers empowered by i t  in the execurivn of the powers 
undcr this section, he shall beguilty o fan  offence undcr this Act. 

10. Any fees received or fines paid under this shall be credited to the Credit of 
Consolidated Fund of  he State . recs and 

fines. 

1 1. All expenses incurred by the supervising aulhori ty under and for the Expcnscs ur 
supcrvising purpose of [his Act and the rules made thereunder may be paid o u ~  of rhc aulhorily. 

Consolidated Fund of rhe Stare. 

12. Wl~oever contravenes any of the pro\lisions of this Act or of any I-ules Panaltyhr 
shall, i f  no other penalty is elsewhere provided in  this Act or the rules for uflcncts 

such contrilvention, on conviction. be punished with fine which may extend under [he 
ACL 

to hundred rupees and in the case of continuing offence to a furlher fine of 
twenly five rupees in respeoi or each day on which the offence continues 
after such conviction. 

13. If the person contravening any of [he provisions of this Act is a com- Offencesby 
pany, every person who at chc time the offence was committed was in charge Corporations. 

of, and was responsible to, the company for rhc conducr of the Company, as 
well as the company, shall be deemed LO be guilly ol  the contravention and 
shall be liable 10 be proceeded against and punished accordingly : 

Provided that nolhing contained in [his section shall render any such 
person liable to any punishment provided in this Act i f  he proves that the 
offence was committed wiihout his knowledge of that he exercised all due 
diligence to prcvent the commission of such offencc. 

Courl 14. No court inferior to that of a Magistmtc of the first class shall try any ,,,pelen, la 

offence punishable under this Act. try olfcncu 
under this 
AcL 

15. No suit, prosecution or other legal proceedings shall lie against any 
person for anything wl~ich i s  in good faith done or intended to be done in 
pursuance of this Act or any rules made thereunder. 

16. (1) The State Government may, by notification in the Official 
Gazette, make rules to carry out [he purposes of this Act. 



(2) Withoul prejudice ro the generality of the forcgoing power, such 
rules may pmvidc for all or any of thc following malters namcly - 

(a) the fot-m of  the application to be made under scction 4, [he 
date un ~vti ich such application is to be made and the fees 
to be paid for such registralion or renewal of registration ; 

(b) the form of rhe certificate of registra~ion to bc issued undcr 
section 5 ; 

(c) the records to be kept of Lhe patients received in to a clinical 
establishment and in [he case of the marernity home of 
miscalnl.iages abortions or still births occurring in  the 
nursins home and of rhe children born therein and of Ihe 
chi ldcen born who arc rcn~oved from the maternity home 
otherwise then LO the cusrody or care of any patienr, 
guardian or relative ; 

(d) the notificalicln required to be given of any death occuring 
in the clinical estabIishment ; 

( e )  for any of the matter which has to be, or may be prescribed. 

(3)  Every rule made under this ACL shall be laid as soon as may be 
altcr it is made, bcfore the legislntive Assembly while i t  is  in session for a 
total period of not Icss than foul-teen days which may be comprised in one 
session or rwo or rnorc successive sessions and if before the expiry of  the 
session i n  which it is so laid or the session aforesaid the Legislative Assem- 
bly n~itkcs any nlodification in rhe rule or decides that the rulc shall not be 
made, thc rule shall thereafter have elfect only in such modified form or be of 
no erfect, as the case [nay be ;so however, that any such modification or 
annulmcnt shall be without prejudice to tile validity any thing prcviously done 
under that rule, 

Saving. 17. Nothing in this Act shill1 apply to- 

(a) any clinical establishment carried on by Government or a 
local aurhority ; and 

(b) anyasylumforlunaticsor patients sufferingfrommental 
diseases within the meaning of the indian Lunacy Act, 19 12. 
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